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‘of merit. mchcated 'by Ah 'Oommnssmn., -
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L
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13 A member of the Servioe
83 thw rank of—

- (@) Bréoutlye Engincer unicss he has rendered {ivo yvears Service
oLV s an Asristant Exceoutive ingincer; snd  fLag pussed the
danarthinenin 2% provides iy section [5 -

slwdl son be ellplble oy Bromotion

T oavoondna bl
PH A R E Y

Provided that an- officer who  hag répdersd six years or ‘more-
D Servies as an Asskstant Executive lingineer “shall, unlesg.
" he'ls comsldercd  unsuitable for riomotion, be gy
" preferénce for Buch - pramotion over an eligble Class.

rovided further “that-"ng méeber of the Sorvice ‘working "onthe
bl side in Buildings and Roads Branch, shall be eligible -
‘for promotjon. ag Executive " Singineer . unless. he hag served
\fora wotal minimun periad of ar i
rc"design'or..plu_niﬁng or researchy or gy _ tion

- ", orteaching or training or purcly. office posling ' whether
~o7 e Tead Office of Circle Office or Regecarch Laboratory
ounder: the Haryana, Government or -while ‘on‘,;d_epmati‘on
Crunders gy Sauthority, o o TR N

o A N e L3

. Qﬁplmtioﬁ.fAny: Service of e spe Vied naure rendered,y; in
© . Class 11.by  the wmember of yhe BService ghall also: bex

[founied fox' vomptitation of two yezre Bervice of much specis
e fied namme, , ‘ S SR

ng. Bnginder, unlese he has rendered ECVED yenrs,
1L Bxecutive Engincec.: L

1

fatendi
- Bervice 2

Lt

o the boet of - Superin:
civil “ gide in Bufldings

s _.fzcnr.l_ing';}?,pg—inﬁer_;f.?forking onihe
~2nd Roads Branch, he has  served fcr a total minipmum

. period - of o yéars ona post of EBxecutive Engineer

. ‘relating to design or planning. or research - or survey and:
Jinvestigaion oriteaching or traivin ) '

! Posting “whether. ~inHead Office ¢
undcr-the!Ha;ygga, Covern

‘under any thei'-.?aﬁthor!ty.

S A gLl
il Engiueexj nunless. Jie ‘hag rend
. HE Supg:int.c.nding_,lg_‘,nginccr.‘: g

15 o be neccssary 10 Dromote ‘an officer
ierest, the. :Go*fcrnment.:may, for reacons to:be
Wwriting, cithey

LWL T gencrally: for - specified - poriod
Individual cage, -reduce "the perlod. ‘specified: in
(B).or.(¢) to such an cxtent as: it may. doem

“t

Spetlsl clrcumutances, wlih the ‘approvii
ﬁ‘{per“jtp;,}hcj_Sq;vIoc Ly trangfer, -
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G bn.: cendered

ble L l'INL 1% .

 hRvANA s

CRiR (I) O{hc{.m nppumu.d To the Service smh:- medn on 3 svation
for a pur\oa. of two yours, if recruited by digeg anpoimamen:  ad one
year, ity reemiteg .- GIJ'CI‘\‘.'Ih“ Do

Yrabaiiog,

L

_;-"'() v;SEd‘ ﬂlﬂl —

: (a)-any pcn .- after: -Appoiniment o the Service spent on deputa-
i TO responchng or. a hightr Post, shall count cowards . .
d b ‘ mdbr tmssection 3 . S

ment .‘by t:ransfcr any period of- w.::rIt
_ume Engineer or- above; prior to .
ce may, . at; the dioc:eLion of+'
cownt” to'wards the pcriod 0f o
on ,and

110 member - who tias -Lhus - S
o’ he:completion of the . prescrihed period - -
; ititled 1o be cont:rmed, -unless the 15 : :
appointed agamst cadrc post. O :

-{3} I the work or. conduer of an: oﬂ" icer appolmco. 10 the Serviee duri.n:,
he ‘period of probiati : pimon_of' i Govurnment, not satisfg;o-tory,

1 other. mau 1er astbe e im ancu
rew.oua appmnr meutf'mrn :

;quf of p robs 1ion ofian of‘?ir:er, the

fficer:i hxs’appmntmcnt 01' : 5 B

dre nost s vatant for. l.dm deuare siat L has |:omp.leted-'
rgbatfomsaﬂsfdctorxly 501 ‘

o, npt. bcemealisfactory,
:ecrulu.d- by dirs
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—.v!-l’
_P o\rldchhﬂi 1he total ;mmd of probuation, helhwding extenslon, -5‘_i,
"f.; any, shallnot execed three years, | } {f’%{ .
' . . ' t3
g ‘ (A) Outhe sotisfaciary Ctm\pkucm of  the period of probation, 4
Tam ‘Government ha T gonfirm such officey ina end . poi, i one is avatlable .
for hlm.- ) ’ -5

Em o:if.‘h "; 12 (1) In;he casc oE Awsmnt Lxccutm, Englnccrs the.order of

imr':t dctormmcd Bythe Commission shall” not. bu dxsmrbed m_flxlng
ONEEY them..‘ R ‘ )

f th@ mcmbers of Lhc Sermce é)pomud B
. Bui Idings” End Rords Brmuely Piblic. Hoalth:
chishallbe determined by the Icngth of oD
i nuoue scrvige:s'on thc,=post of Executive’ EnglncCr&

y =shall be dciermincd sepc,rataly for Buildlngs
Public Hcalth :anch and Imgauon Brandh

u ! f.;‘pzum«md f:om Aasismnt Exwuﬂve
Engineer | shallbc senior o the Exceutive Bngmocr pmme,ted,
from Clags 11 Service: or appointed, . by iranster 5,5y

i hxccu{we.tngmcq promoted from Clasé 1T Seevice  ghall e
Scllk)r 1o-the Eucuuvc l‘nrunccr appmmed bytransfer )

‘ f3) In Lht. c..se OJ. th J“xucutwu bngmems a.IJpO“nCd ”by transfer
K fxom d.!ff(,:cnt ‘cadres, their seniority shall be dcterinined - ~agcording’
o el Ao pay, . freferencay b“lﬂg given-io-2 member, who was drawlng | a-higher :
At rate - of pey in hus -previous - appointment, - and il the rates of ‘pay drawn;
S L L aretdlso vhe sate, their by the lengsh of their - vice inthe dppoim.n:tent'
S %2(] il Lh(“ 1\,1\gtl’}_ (‘)f fuch’ Rervice is d]h\) the' EALIC, th«.. old«-x membcrahaﬂ

N RN

mémber of Lhe. Sex vlce for a"dauss which “Governimedit:

R13 Injn min the Servite: ‘or’co ntimuos: vt
Gk _ nfdeputanon outslde ¢iie-: Service; It ghall’ Bc
" oper] to Gowrnmem}. o q]low hl-n eredil for~ such"aervioe:as ir:

. Exphmtmn. ‘Al mploymch on deputdtlon'.aﬁer a momber "has
: 'o!nc‘d “the'Seyviee” !

_ and has-had liis senority fixed undes: thig” Act; ghal
~conm a5, it wis-cmployment in the Serives 4nd shall'not in any way;
“nffeci the semomy' quadyiixcd, CXCEDE 10 the thcm.thah such sendority

< rwonld o Fity ciseTHave been’ affested Ind the. meigher fthe
“puybiinget] Lo Work-x lu.. dcpartmcm‘ b Servim

e |
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[Frenoted
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- otherwise fallen . due-to. him at- -the. end ofthe”

Iq.}cs as may be
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3. WMombers of the Sexvics will be entitled to such scxlas Pay of mombers
of pr mlaluumg qp':-c,lui pay, as muy be netified by Government from ol Service.
umc By rlma. .

_ , “4.' ]'n Tesvent Of- Ve, Peﬂsmﬂ ‘md Dihﬂ.u cocpate matters - enve, pension.
; not xpre‘ssly prowdf-d for-in " this Aet, the “membars of - the. Lervice and other |

- be i governed 5y such: Tules :}nd Tegulations ‘as may have i been,. . matters.

--"or‘« nayrl ermftm-;bcﬁi‘@ﬂ‘;&d by competentl -authority uudcz arlu,lc.
1309of titution’ of Andia; . - ,

1,111:1%4 1.lu.y ,hu. -

) e ¥
ammatcon and mth.n ; -, f,’;’;‘f:fn';‘,‘}g‘“‘

H ) s
J.u\.,-,xu.u. u.a. uppf-‘lﬂ* ’

vavdcd furthej that the- Gov'“mm\em rmy, fox a.ny' sufficient
-cause-extedd the: ‘Dvuod Wwithin - which Sany - mem-
bEI 1SJequrred to pass- the dcpal.mcnfdl c"ammatlon. _

{2) If an oﬂ‘cer fails’ to pass thc -departmental . r*xammd.nou :
within the proscribed period’ or-with in the: extended period, it' . any,
ke ¢ shall ot sarg: hisfuture.grade mcrr:mt.ntq till such timme as he passc_§

- i when- th.: m.ucmcnts sh"dl be 1c1ca3u rctrosPecuchy

Prowdc.u thaL hc *‘\]mh ‘101: bcycntxtlcd o gt..t ‘any . arrears of tb=

released grade’ increments for the period, during  which
hc could not pasq the cxammanon. .

L an- oﬂicm passes *l.c dcpartmcntai cmmumt:on ocf‘or

(3}

reseribed period, he'sk l'be given all’, mcremnnta which would have
resoribed  period with

departmental < ‘cxa‘minatiou 3were

‘oz'lfgrxjc,dlby}th St:pl.]').tl()ﬂ is

'creme}r:ts ‘il bucomc TS on

the-p

eyt from the last day on-which. the
Cﬂmplﬂte‘j “Fhe aboye - advantage.
.noi of. cumu]c.uv natire and mtcr
mc, fates. on . which-the

o ‘6, “Bvery 1 member_ the :Sc:r
md revacczmtod as and vhen.
or: g{-ncra orderii-

hall " get hlms“ IF ; Vac inated. o -‘«'_'Ya“c““aﬁ?“’:
: bov nmunt ::0 dzrccts by 5pec.u£'_i‘ - '

17, Ao maiters relating to. d.lSCiphnB.,‘. pcmltlea md r.t[‘pums Dmipllﬂc 5
MGHHCLs of, the Bopvice shall be, ,governed by the Punishment and Appez:t- o penalty "‘”‘d

med by the'G Jovemm wtime 't tyne, -

.

e aDpca.l

s he ha a]ready ‘donc’s 80,
d

}om of‘allm
o'India 2o

.hable to scrve .under thc
ds the btate of Haryan:.,

'viegd:shall’ IJe
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(% A momber of the service may also be deputed to serve under 1w £ com

i
S - EN Chas
(} a company, anasivsitiionor s body off adividuals whéiher % or t
incorporated or not, which is whnl y or substantieily ¢ R

e owaed: or controtod by the Goverzo aat, 4 municipal
‘ : corporstion-or alocal unthority within the State. of Haryana,.
A : ’iz ) the Contral Goversmont or @ company, an: associntion: of a
.o Co hody of individuals whetherincorporation ormotawiith is:
: sl Dywholly or substaut:a.[ly omed or controllﬂd by thc Central
Govﬂt‘nmu,t ‘or- i

(u'z) gy Gthor State Gow,rnment, an internat onal ﬂfgmsatmn,
“ D an Zutonornons: hody not comrollwl by Lh¢>Gov.'e:mm:an:ri: ar
pmatc bﬂdy. . , RN,

: Pxo'm* :d ‘shetno, me:nbcr of the Serviee shall be dcputcd to serve’
“the Ceutyal ,orany other-State Government - or any organisation or body
;"Lferr&ﬂ to in Clauses (h}c,ud (@iiy oxcept with his. consmt o

gy Every person- appomted to - the:Service shall lf 0. reduired ‘
<. serva i any | de snee service-or post . connected  with the - defcnce of India
. !-f?l’&‘ptl‘md of notless chau 4 Years including the pcnod Spent cn trammg,
k! mw ) R
.s?.mwdcd ﬂm s.;ch person -~
(a) sha:l not be :-cquxred to serve as al'orem1d affor the 7 expuy of *
R 4§ yuars fromitthe date of - dppomtmcnt to: th\. Sorvice; ‘.’Jnd

' o o f'b) - ghatiHot. mdmanjy b requized 10 oCI"!C ds afomsmd at'tcr ‘
P : ' : attalnmg thL a gc of ﬂO '_!,'curs L :

..\ .

Pugtication of . . !ﬂ Jfa mcmbu of t]va Sewxccmdmm-sscd by Gnv rmrent or oihcr :
grounds of | compEtedt it hSrity ek a restlt of @ departmental enguiry or.an enquiry
ehmiazat. - underthe Pablic Sﬂrv.ims(lnqr.mes)Act 1930 ar -on tnnvzcnon O A
br;mmm chargu. bya couit, ‘Govenment  may’ publi it e {Wmal*

:.‘acfh.tsc raasons*fo: such dismissal; if it is ol the opzm 13y (h’h mch pﬁbh-
ce::.sor. i 'dssmb}a in 1he puhhc mtcrcst ' :

B e Ry ailo ma‘tters got cxpu.ssly prowded for in™ th:s: Acr
- L m{mber*' of; the Servive shalibe: governed by such gonera) or special ru]es
B8 ma,f have Haen,

Ay ereafter be ﬁanrd by Govcmment’ from nmc :

J)-F‘E.Them Gavemmentzssntmfmd thﬂt lh- o;.eranonof anyof
. {thig Akt Caitdes’ 'ndhc *hardship in' vy partidilar case, it
E may, ﬁy orde- drspame wzﬂm ‘! reldxtherequzrcmcms of thatz pz‘amwn o
and ‘-“mfb;ec o "such wnc_mcm

: (u}”Notw bdiny Aty 1t.a.mec] i thls‘Ac(, hall’ o
to. uovefnmcnt 107 s0ctpit “a. person other” than “an! Inéddn cithent to
e Servid nwhcn event it shall, in-consultation with ; the: Commission,
541 'iconuuers iippropridtoin (Cspect ’nf :1 Gther maltc:s -
'éonn tiOnW:ﬂl‘-‘Lch an appomtmem
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Cthae I"Lm:ah Sen'wa of: - Fnomaers

3-'dud the Puiig

T ST TR T DRI ST TR RPREY ONE TS S

Y AT ¢ *0\'*1&_ (EN"‘R’ s NOWPo o, 1040 1582 —
SEAGHN. 8, 1217 4AKA) :

3. Notnfng cortained i this Aot Bhilt affeét J.cqewtuzous and gthor Tosnay il o
spacesilons t‘t"{]lu“{"d to bz provided for Scheduled Casles, Backword

Classes, Ex-Servicomen, Physicafly-hatditapped persons or 2y other class

or ssiegory of porsens inaccordance - with the orders issued by thc uov¢rn—

nt‘..mh.psa.'egard -.romt.ml.tot:mc. SRR

Parrerto maLc
B rules. .

o and

e savd g5,

24, The Gover rumnt may, by notxf xcatmn, mak_q_'rules foﬁ ca.rr,’!fiug
uuLt, pmpoze::oz th:a Act . . A g

Z‘a ihﬁ: H‘nmm S"WLCG of E.ngmem Cla&; I Pnbhc Works De— N
'f‘s'utmsnt(B.u'dmwh and Roads Branch), (Public: Henith Branch) and’
(Licigation: Brancl) " Respactively Ordingnce, 1995 (Har,;ma: Ordindnce R
Mo. 6 of 1995), is Lerehy ropeales . The Punjab service of Engincers, Class-T, /” -
.Jm,lzc Works: Depariment (Buildings and- Roa.d? ‘Branch) ‘Rules, 19607 . «
. Cidss’; . Public - Works - Depart-
ment. < (Pablic’ Health Branch"t “Rules, - 1961, the Punjab Service
of Engmecls Class.. :Pubhc Forks. .uqzar!mem (Imgauon Branch) Rules,

1564, intheir apphcatzon *0 the State of Flaryanz, are afso hereby repeated
totize extentithar: thesem!awhanLontmue A0applY-toTthe pursons )
L yesre men_b n of g bwvma befaxc Ist- d*tym Nov.,mbhr 1966

B ;“’ro‘ndsd mat bU.CﬂI' pca!shhllnot'cffcctw e ¢

(a} an g pcualt)r or uulslmiem zmpusec. §&) rc,su]t of c.lsmplmaw

L'} dlﬁczgimarymctmn or Y proccﬁdmgs mnmu:d or pchdmg. ]
~uander the rules.so repea‘.eﬂ i . . :

{8y an

i fc) .111}' =ei<« ~at10'1 mn. ﬂuahfrf'etmns oramedto du}r .1~cm1'fcr (.f 1
: : J1e S{:J. vice undcr t.1.. Fudis 50 Iﬂpeﬂlcd

ﬁmmeﬁcmg f'u,m (hc st day of
1966 and cnding With ‘the' ddte of promuigation
na Sexvice of Bnginetrs Class’Y, Public - Works
' '.'Bep't:ment(Bmldmos and Roags Br'mch), (Pubthealth
Blauch) (Ir1 manon Branch Bspccuveiy Ordmancc,

Seryideof Engmeb:s Glasé 1,7 Piblic Works Dupa.rtment
(Buildings and Roads Br‘.nch) Rules, 1980, thePunjeti Seivice of Enginecrs,
Cia&s I, Public Woms Diepartmeént (Pubhc “Health "Branch) Rules, 1961
mu the Prnjah Bervice of . Eagineers, ” Class T, Public’ 1 Wosks - Departmcnt
{rrigation Bijanch} Rules; 1064 .Sh'!uCOllllnuu 10 bgin 101 e a3 :f ‘the
260e lﬁd 20k i.:mm pqa;cd 5 )
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APPENDIX a

(See Seciion 3

The strcng,th of the service chalt Bg Qeienindd cach ¥ear in the
P“"ind. nunncr :'- . -

U) Three )FCdrS ang over posts, -
i 7_contmuous]yfor lhrec YL'II'S or

ary. 1,:
ths for wlu- it
aho’Ve co:rm

41] pcu_ods
ng as a whole month

; (u) Add _'-the total number of months mvolvad at (a) abovc
'; '(--1

: m) Dmdc &) by 36 to thc nearc-;t wb.o]e numbcr : 'to: o btai:
, he numhur of nonon [s 1o he mcluded

: (3) Deputmtson posts —-—Tlmse uhaL b 'cquivaicnt to the numhcr
T of Mofficers on’ dcpumtzo whcthcr' m mc State "or
' outsxde on .jam.dry 1.

(o‘ To the total of xtems {1}, (2) and (3) (LO l:c cdHed X ) further
B a 7% T\(“T‘ r‘f‘n! of ‘Y

. as vac Resurves (thc total thus
drrrvcd to bc: ca!lcd ‘YJ S

(-’-') Thc strcnnlh f lhc .orwcc {_mmor Porls) shall
_ year in question he Y minus fftyen Por cent of *Y’¢g

0 the . Dearest . whole Jaumber,  The ! ‘balance . of. _
C) 081§ "-15'c=d{,u1a1ed above shan‘repmsent c

: nuxnber of‘ wmm ‘
rcase he fess thy
W such post

L i) thrc as a rcsult of the dp_phcaho 1 of cluusc (:) of: th' ¢ provi
: the: number: of senior. cadre'posts becomes larger:’
the number; Worked out undey. i{c)above, the CXCESST
- shalltbe reduced

H
as‘and. when wnﬁrmcd oﬁc::m crétire
!ed,ve the Serv 1ce thherwme' &

™.
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Gily & number of. ¢y cadrg Senior pogry Cmn,sr-omlmw
F SXCESS number,

i any, arrived g AT
Frovise, s]mli be r“duu:(.

ta rhe
cluuse {:) i 13

i in i

'p.rancmo- Elhe Govcrmnent ‘ shall not
“8gainst. cm. -cadre | Posts exce
 -highe ghar es e:ﬂst

‘a‘upenntendmg
& from time 15
mun. ,m consui;ano
. s
: E*xgmem

rrowdcd LLQE there ma_/ he ex-c‘,dre posts of .txt.cutwc Engmecr |
T orof. gher ra.zﬂr.s depcndm
¢ R mcm‘s

pf‘_th

De p.a;r;m_ent

5 .fumor Scale posts (’Amst
: : -_ of j jumor posts

1z upon ‘the actyal reguirea

ant Bxecutive Engincm)

-—-'luc anbm‘
for Lhe .¥ear shalf bg —

{a} {drmu posts dete

muuud Lyd;vldmg the Boure sy ¢ calculatea : SR
Fot - aecording. 1o the Drovisions of pgrt atiove. Apure 2 and, ‘ ! .
W AT . muitfp]_\,fmg the Jcs:uhm:r hguc by tlw fracnnu 71"3 . '
el .,.w!)-‘.'(‘?il i PI‘QE’E

Je.d i}m "!’m [‘lll]’ﬂu-.l of cﬂdrc poqts ior the Year 2hd ! not-
e ey thd.n ‘the. numhcr of cadre pom nf the yepr
\:uc.cadrng zt :

- } — hc numbm"-of bosts.

shdll b mdreaxc
' 38 may By

2

neéea%ary Lo ensure 43 least ope
a pyo:ut_mﬁnt o Ue "post of‘ A.sm!ant Ezef.utwe

ks
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st
' o (See Seatlor ) i, Meobantont
A, Poanjalb Univergity ++ BB, (Ingp) r'j:mm 2 vl Mechandon
o flesirica

deen Untvers Y

ve BE in Blootrfea !¢ 1

chamcal Engine.
ering from Tu.ag, 1254 -

U Adis b* Univérsiry- U BSe. (Buggyfrom 1948; alio degroe ;.
‘a‘ .“ﬁl _ veEy e " prior to 1048 a.fte' .1fu11th:ee years.,,
; ,_ g wTy .'__'.' " 'f‘ v COUfﬁe

And!na Univcrnity B E:, cm]

o - from 1950
f nmaxra!ﬂi Utﬂvcmty ;.;:_""13 Se.” Civil; Mechanfcai
o R from Aprii 1949

I._.__'.'B Sc . (Civil Englnce: {31 g)

McchaIﬂCaI or' Eicctrical,- '

or Elemr!ca.l :

.}Hhal‘ UIJVEI sity

T e BiBe, in Blactrical and: MeLhan!cal
' R Bnglnccring upto.: 1952 :

Enginc\.rhg

L B, tn Qi ang; Meg: -anlcai]

"B Se. in Mcchaniml N Sin'tl:'e.*.:
3 Engin(.«.rmg D © 1953 T
.:. A . . f-
BSo. o Blcetrical 5. :
: ‘ ’ _Ehgént.fring _ :
ing Maharajn "‘:.s'; ‘B B. in’ le Mechhnit“ll o" Electr,ical :
| Sav"ﬁrao) Uu.ivers Ly from 1822,

_ Bzhdr Univeraizy

‘ Bomnﬂy University
_f Calmma U'nj\rarsit}r-

BSc in Mz.chanical or  Bleetrleal Bngg .

cha; Jr:ul or Electrlcal

.‘ML hmuicn] or Blccu-lcal-
Bngineer*ng Sibpur) '

BB, Electrlml and Mechanlca] wish
. cﬁcut Irom Ap:l!-May 1955

BE L]('ivﬂ Me
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Fudrng Umiversity v 2.0, Ghvily, Meghanicsd, Biearical, Tele- o
' ' f‘ommumcmen ar rl:ghww Eugiocsring
from Marsh, [946.

Wysore ‘Univcraity o+ BE,, Clvil, Mechantenl ox Llcctrlcal
‘ C . B.E (Cucm) from 1949—--19)1 ‘ ‘

b“ﬂl"ni’l Uuivc.rmt‘ Sy 4_..'33.

Tatna Uniwfersﬁy

BC E [1elumtd as B Sc. Engineermg]

-EOGILL Urive;si.,y-. BB 'CmI, Mechamcal, Elcctrim .Tcle—

o cm_m,uq.r.cc.t‘ ot Nuwlmrgy

B. E., Civﬂ

: - _».ajputana Uuiw:eity :
. : Benamed as” R,a_zasthan
SHA Tt U,lfvr;q ;t_{ty} s, .

Mechamca.l ar Electrica!.

'

Lo ii'.ooﬂ:ee Unin}ei'sjty e Degr..e in Clvﬂ, Mechanical 01‘ chctr'ca
: A Eggim;egmg

i ' Szzgar.;-Ull:lf\;é‘;;si-ty' T .i S .B R. (Honou'sor pc.Sh), Civil, Met’haﬂlca!
: _j Sl o e Blestricaland Telesommunication from
! T _Ap]ll 1951 1. Apm, 19‘37
.  Sirdar 'vmah"- e '
_ ?Ld}u.pu‘-’tn 5

Itestrical

Hinm
w5t

Ty avanoore Juiversnty
{Renatded as: ’C.éla}a .
.Jnivergity} RV

C Shi ’Vcnkareswara

BE ch,rcc ln C‘vﬂ, Mechamﬁal aud
XJ"“V\?I‘:;L_{, ".ﬁ.lrﬁaﬂ

Elwtrzml Bng}ncering

Rmch. Unimmzy ' _'.-L.“.-B Sc.. Dﬂgrce i Gwil, nle 'tx:iéal of

JMiGCh 2ical- hngineering

N ‘] India Councﬁ of Technical ’Edumtlon Natmnal Diploma hi
Cln T ccﬁvmm] .Eectr"w.al Bnﬂ menng.. :

. L.ﬂ:(\al ang!nearinb COIL . Sib ur- As o ies ui i
or dlc**a.cal Eﬂgir#f,;-[nu £rom g;'g 4t c? 1543 soiha P f_lMeuhanicai 7

YR

C!oflx,rre of .and I'hchnolpgy Bcn a.}.-—-B M. E BBfEb
: ,:-uc. .;“: Dcvr&, ptio I\r'-’arch, 1952; THplomain Mﬁaﬁ:ﬁniml or Blectrical , -
el gagincering from 1941 provided - - pagsed the Inter Scienco * ‘Bramination A

ik M.a-,hamutms) thssoa angd C om.:;t B B C 3
@ .50ﬂ} }‘“'ma Win Iy’ o ( Q}I}{I}“mﬁﬂﬂQF “

) o.r.'fL Bnnenecrlng : /
{‘-L\T sk mm or Flae’x'tmi Lﬁgmaer
S 198 an‘épaaf:@d m‘? byi:l9g

vzach age] ﬁugneez Diploma in Civﬂ,,
: "‘ﬁpai} 1945 also i a&mii'b”'i psior
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e Indjan Institutt of Sclence; Bengalore-Certlificaie of Proficlency
‘ in Blecirical Techiology or Elcerleal Comununication Engineering
(Repamed as D.LE.Sc. from 1946}.

Indian Institute of Technology , Kharagpur —B.E. (Tech.) in Clvil,
Mechanical, Elegtrical,

Thomason Civil Englnccring College, Roorkee—Diploma in Civil
Engipeering (formerly Assimant RBnglneer’s Ceruficaie).

Parts ‘A’ and ‘B’ of the Assoslzie Membrrsbip Bxaminatlon of the
Institution of 1he Bugineers {fudia) Civil, Mucha:ical or Eleotrical,

B. Foreign Unfversitics .. B.Sc. Bagneering Degree or it equivalent
in Civil, Mechanicz L or Electrical of any
Univerghice.

Must heve passed any of the following i—
() The examination for tie Diplome of Farady House, London.

(2) The exaymmnaiion for such Degrec and Diploma as entitk
their holders 10 exemption frem Sections ‘A’ and B’ of the
AssoCizie  memborship cxuminztions of the Institutions
of Civil, Meuchanical and EBlecicical Dnginecrs, London,

{3) B.A. with Honours inihe Englneering Scienge, Final Honours
School of Oxtord University.

() BA. with Honours in Mechanical Science Tripost  or
Ordinary Degrec (B.A.) in Bngineering of Corabridge
Univergity provided the graduate hes pessed in Principal
subjects Bnginccding I, Engincering U «nd Engincering 111

(5 B.Sc. in Engincering (Flonours wr Ovdinary Degres) of
St. Andrews University.

(6) B.Sc. in Civil or Mechanica! or Eleetrical Engineering in
Navai Archirceture (Honours o7 Ordinary  Degree) of
Glosgow Univercity.

(7) B.Sc. in Engineeting {(Honours or Ordinary Degies} of
Edinburgh University,

(8) B.A.I(Ordinary or witl Honours in Engineering) of Dablin
University.

(9) B.Sc. in Civil or hechanical or Elecirical or Marine En-
gincering, or in Naval Architeeture (Honours or ordinary
Degree} of Durban University,

(J0) B.Sc. (Internal Depree} in Engineering ordinary or with
Honour not including the B.Sc., in Engineering (Mining)
ot the B.Sc. in Engineering (Metallurgy) of London
Unpiversity. The External Degree is also accepted
to the samc extent, provided 1t 18 recognized by the
Institution of Civil Engineers as exempting from Section
‘A’ and ‘B’ of the AMLCE. Examination.

{/d)

Uz

(14

3 {15)

(in

(18)
(/9
(20

(ar.

{22

(23

{24,

i L.
i .('" .
7% * Engineer:
ment on

F'd Ng
d recruited

Py a
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E)rgio'ggmi’:? ?‘ﬁ(\ @21 B.Sc. in Engineering (Honours or ordinary Degres) or
ngincering g _ B.Sc. in Technical, Mechanical, Electrical or. Municipal
.‘ 3 al:l Sanitary ' Engineering of Victories University
f)"='ln':Clvil 3 ‘ {~lanchester). ..

g » i o

I

i {?2) B.Sc. in Civi, Mechanit:aﬁ or Electrical Engineering
cin Civil : ‘ (Honours or ordinary Degree) of Binmningham. :

Lo

: ;”(13) B.Engg. ia Civil, Mechanical, Electrical or Marine Engincer-
ing or Naval Architecture (Horours or ordinary Degree)
of Liverpool University. A

i of the
i e

Lqitvatens

_ (i4) B.Sc. in Civil, Mechanicul or Elsctrical Engineering (Honours
il of any-

ot crdinary :regrec) of Leeds University. -

(I5) B, Cogzo in Civil, Mechanical or Electrical Engineering
{:'0.curs or ordinary Degree with a first Class in  the

iinal cxamination) of Shaffield University. A 1st Ciass

Tonrdon, i the findl Examination will not be reguired in the cases

L of Dcgrees obtained on or afier Yune, 1930.

i entitle - '

B of the - - {6) B.Sc. in Civil or Mechanical or Electrical Engineering

o (Honours or ordinary D:cree) of Bristol University.
:I.-.Qndoq. (I7) B.Sc. in Civil, Mechanical or Electricyl of University of
Honours. .- ‘Wales,

153 or (18) B.E. of National University of lreland.

mbridge - Enginceri iversity of Belf
incipal (I9) B.Sc. in Engineering ‘of Queens University of Belfast.

ing DL - L _
g E ' (20) B.Sc. in_Engineering (Honours  or ordinary Degree) of
.+ Aberdon. A :

(2 ‘Ahy of the other equivalent degrees as 1'¢cognized by the
 Ipstitution of Civil Engineers, London, and Institution ol
Civil Engineer, India. S

{(22) The Associateship Ezamination of the City and @uilds
Institute (Tmperial College of Science and Technolopy,
South Kemisington) in Engineering. '

(23) B.Sc. (Engineering) of Rangoon University.

- (24) ‘A’ Class Diploma in Mechanical and Electrical Enginecring
' of the Meclagan Bugincering College, Lahore, Punjab
College of Engincering and Technology, Lahore.

C. The exawination for such other Diploma or Distinctiow in
: * Engipeering as the Goveinment of Haryana inthe concerned Depari-
" ment on the advice of the Coinmuission may specify in  this behalf

. Note —The candidates to be sappointed for Civil posts shall be
recruited with gualifications in Civil Engineering, whereas those recruited

title,

ment gf
o8 Aot
973,

-ent of

-

55
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in the Eléctrical Engineering Unit shall possess qualification.in Elee-

trical Engineering. Candidates’ recruited for MecHanical charkes  will be

required to podséss depree in Mechanical Engideering.”

M. K. BANSAL,

Secretary to Government,
Haryariz, Legislative Department,
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